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12.05 hrs.
PUBLIC ACCOUNTS COMMITTEE

HUNDRED AND SEVENTEENTH, HUNDRED
AND FIGHTEENTH AND HUNDRED AND
NINETEENTH REPORTS

SHRI SATISH AGARWAL (Jai-
pur): I beg to present the following
Reports (Hindi and English versions)
of the Public Accounts Committee: —

(1) 117th Report on Action Taken
on 33rd Report regarding delay in
development and manufacture of
an aircraft and manufacture of detec-
tive cartridges cases for an ammuni-
tion.

(2) 118th Renort on Action Taken
on 51st Report regarding Income-lax,
Wealth-tax and Estate Duty.

(3) 119th Report on Action Taken
on 50th Report regarding loading
coils and owver-stocking of  barrettor
lamps.

12.06 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
H K, 1, BHAGAT): With your permis-
sion, Sir, I rise to announce that Gov-
ernment BuSiness in this House during
the week commencing 11th October,
1982, will consist of:—

1. Further consideration znd pas-
sing of the International
Monetary Fund znd Bank

(Amendment) Bill 1982,

2. Consideration of any item of
Government Business carries
over from today’s Order
Paper,

‘3. Further consideration and pas-
sing of the Road Transport
Corporations (Amendment)
Bill, 1981,
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4, Consideration and passing of:—

(a) The Merchant Shipping
(Amendment) Bill, 1982,

(b) The Limestone and Dolo-
mite Mines Labour Welfare
Fund (Amendment) Bill,
1982.

(¢) The Cantonments (Amend-
ment) Bill 1982,

(d) The Sugar Cess (Amend-
ment) Bill, 1982,

(e) The Sugar Development
Fund (Amendment) Bill.
1982,

(f) The Industrial Development
Bank of Indiz (Amendment)
Bill, 1982,

(g) The Delhi wMotor Vehicles
Taxation (Amendment) Bill
1982,

(h) The Trade Unions (Amend--
ment) Bill, 1982,
5. Discussion on the Resolution
" seeking disapproval of the
Central Bxeise Lawg (Amend--
ment and Validation) Ordin-
ance, 1982 and consideration
and passing of the (Central
Bxeise Laws (Amendment
and Validation) Bill, 1982.

6. Consideration and passing of
the following Bills, ag pas-
sed by Rajya Sabha:—

(a) The Sales Promotion Em-
ployees (Conditions of Ser-
vice Amendment Bill, 1980.

(b) The Powers of Attorney
(Amendment) Bill 1982

(c) The Central Universities
(Amendment) Bill, 1982.

12,08 hrs,

[Mr. DEPUTY-SPEAKER in the Chairl

SHRI SUDHIR GIRI (Contai): The
Prime Minister visited +he USS.R.
very recently. I demand that she
should make a statement in the
House gving an account of her wvisit
and the consequences thereof.
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As reported in the Press there has
been concluded an agreement between

India ang Bangla Desh as regards the .

Ganga Waters. Also there ig a docu-
ment signed bpy.both the countries re-
garding the constitution of 5 Joint
Economic Commission with g purpose
to promoty trade and economic co-
operation between the two countries,
1. therefore, demand that the ¥xte=nal
Affairs Minister should make 5 state-
ment in the House dealing with all the
aspects of the Indo-Bangladesh agree-
ments arriveq in New Delhi this week,
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Re-opening of Chiriburu Mineral
Mines to  re_employ 2,000 tribal
miners: M/s. Orissa Cement ILid,
sent g letter dated 6-3-1979 to MI/s.
Eastern Minerals, Chiriburu, stating
“State Government of Bihar by the
order No. 863/M/Patna dated 2-2-
1979 have rejected the ‘application
for renewal of mining lease for Chiri-
buru”. “It was then quartizite mines
since 7 am. of 7-3-1970".

Two thousand tribal miners out of
15,000 were tribal girls unemployed,
due to this illegal lockout since last
43 months, Many are being harassed
by arresting them and instituting
court cases. .All the drillers of the
Chiriburu mines are suffering from
Phenomonosis and T.B.

The then Labour Minister made a
strong recommendation to take over
the mines under M/s. Bharat Ref-
ractory on 24-11-1981. The then
Mines Minister committed that the
Government would take over Chiri-
buru mines under M/s. Hindustan
Steel Lid. (Bokaro).

I would request the Labour Minis-
ter Wo give a 'statement regarding
this.

MR. DEPUTY-SPEAKER: Bwuth the
statements, should not exceed 250
words, Such of the statement
which ‘exceed 250 words will be edi-
ted by the office.

SHRI RAMAVATAR SHASTRI: I

have read those portions which I was
allowed.
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SHRIMATI PRAMILA . DANDA-
VATE (Bombay North Central): Sir,
the fact finding committee of six, be-
longing to women's organisation and
civil liberty/democratic rights forums
which visited a number of villages
and interviewed more than 150 per-
sons, presented its report to the Prime
Minister, Defence Minister and the
‘Speaker of Lok Sabha,

The Committee investigateq into the
reported caseg of harassment espe-
cially sexual harassment to women
by Army men after the ambush on
the 19th February, 1982 in which 22
Army men were Kkilled by the Naga
hostiles at Imphal-Ukhrul Road near
Namthilok.

I would request the Government 1o
place the report before the House
and consider a proposal 0 send a
goodwill mission of women MPs to
accelerate the process of emotional
integration of this part of the
couniry,

It is reported that on 29 September,
1982 armed agents and guards of
Khomeini regime were arrested by
our police for attacking a  peaceful
demonstration in Bangalore,

I request the Government to take
stern action against those who are in-
dulging in violence and see that they
are not allowed to remain in this
country any more.
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SHRI NIREN GHOSH (Dum Dum):
Bihar—The eastern region of India
comprising West Bengal, Bihar, Orissa
and the entire North-East have been
systematically neglected throughout
the last 30 years. In 1954 prices of
steel and coal have been equalised
throughout India when carried by
rail. Nowhere else in the world
hag such a policy been adopted. As
a result, further industrial develop-
ment has been at a standstill in Bihar
and the Eastern Region. If this has
not been so, willy-nilly the entrepre-
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neurs would have no option but to
establish industries in Bihar, This
is a diffegential policy adopted to-
wards Bihar without any quid pro
quo. This should end immediately.
A full dress debate js absolutely ne-
cessary. I press for the inclusion of
this item in the next week’s agenda.

Tripura—Certain border greas of
Tripura have been declared as  dis-
turbed areas by the Centre and placed
under the control of the Army with-
out the consent of the Tripura State
Government. This declaration seems
to have sinister ulterior motive Elec-
tions are scheduled to be held after
the expiry of the .term of the legis-
lature. We apprehend that the State
would be placed under Presidential
rule and the election cancelled, obvi-
ously for the benefit of the ruling
party.

SHRI AJIT KUMAR SAHA (Vish-
nupur): There are lakhs of beedi
workers in the  country. These
workers are mainly from the weaker
sections of the society. Beedi is
called an indusiry, The Minister of
Labour told this august House that
he will bring forward a comprehen-
sive Bill for the beedi worlkers, after
consulfation with the trade union
leaders,

I urge upon the Government to
bring this Bill without further delay
and save the beedi workers from ex-
ploitation.

The food situation in West Bengal
is highly unsatisfactory. The State
Govermnent of West Bengal demand-
ed for their monthly requirements
a minimum of 3.30 lakh MT of food-
grains, There is a deficit of ‘one
lakh MT in the allotment of food-
grains and the gap is increasing every
month.

The release of foodgraing wagons

by the FCI has been poor at a

number of points, At some points
the FCI do not have adequate arran-
gements for shifting of foodgraing
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and so the actual shifting of ihe
required foodgrains has been very

poor, This, in turn, affects further-
unloading,

It is, therefore, very important that
unloading arrangements by the FCI
at all tlieir depots are adequate.

These items may be included in-
the agerda for next week.
st dlo @o g (wAYR)
SUTEAE HIRA, HRHT 11 HEgas
¥ 99 N aTe gwg F Mg g
w1 wg gar A fmfafes fawa
F # gfwfaq &w@1 T@Arg -

TETHT 19 A9%Y, 1982 &
7 ufigd @7 g S @
g1 g wF faw s g fas
fad TAF THC F1 Arawms qurier
g9 @I g | shrerge & fAwi,
PIATH HATqT, qiagd eqaedT, ATa-
wF FegE & oagfa, v F faer-
feat & wfweror, fewet & fomr afy
faaat ax fadumes AT o w®@
g @at & waaT qT oot ¥ qATH
AWy F @ AT | g 2w fafee
A ¥ TS HEdT § WA F W
F oFTAT & | AW EEdiE I |
FY g, @uT ¥ "rared T &
qrg el g Wig, gg QW &
qraT_ ﬂﬂ'aﬁ'@‘ﬁl

HaUT §IF §  STA ATTTHT
g7 famme gmr afgd, fedr Janfat
1 Afqgw &7 I A EARHT Famar
¥ W I ST G q9T d&T @
g2 F ATAH ¥ AW F AT WTEE
gl & |

(2) srafee st s Q‘ﬂ'
sft Wi #r ofcwerar &r i § b
7% O Sreatiors afEieET €1 e



315 B. 0. H,

[=h > €1 fag)

IRW  WIATHE  wETE T Wi
sege woar un, st fafwer W@y %
AT aged WEAr & SfRka gT ar-
figr v ¥ o wfre ¥ AN qde
F HTCHATT FT FRA

qtg 3@ & favg g fF o7 o9
SIOF TR WET A AR A S

FO TAE-TCF q HIAT  Wigger
wqTfyg 639 § Werd 2| T8l T yay
Reqer g qFT g | fafga erfaa
A WIAAGN  TEE wATAd B HI-
faor #1 #a9 g 91 W@r g

SHRI T, R. SHAMANNA (Banga-
lore South : Sir, assurance was given
by the Minister of State for Educa-
tion in the lgst Session of Parliament
that a Bill to check the levy of unrea.
sonabe capitation/fee charged by the
managements of Privale Engineering
and Medical Colleges will be brought
before the Parliament in the present
Session. So far, the Bill is not intro-
duced, I urge upon the Government
fo take immediate steps to introduce
the Bill in the Parliament in this Ses-
sion only.

It is regretted that the management
-0f private colleges, particularly in
Kamataka, Andhra Pradesh and
Bihar are looting heavy amounts to
give seats in Engineering and Medical
colleges, The delay in bringing an en.
actment will give greater scope 1o
loot higher capitation fee.
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Merit is of no concern. Many have
paid Rs. 40,000 to Rs, 50,000 to get a
seat in Engineering Colleges and Rs.
2,00,000 in Medical Collegés. It is a
pity that a student getting 88.5 per
cent marks has no seat (in merit pool
86 per cent is the last case); on the
other hand, a person getting 50 per
cent marks gets a seat by paying capi~
tation fee. Is this just and fair?

I make an earnest prayer to Gav-
ernment to make an enactment to
check this evil of getting capitation
fee for selling seats. I am sorry this
disease js spreading to other courses
also,

To my Unstarred Question today
have got a reply that a Bill will be
brought before the House early, I do
not know that ‘early’ comes. So I
would like that immediate action
should be taken to bring this Bill.

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHR] H. K. L. BHAGAT): Sir, I
have heard with respect and attention
the "ointg raised by hon. Members.
As usual, I will go through the proce-
edings and wherever necessary, these
points will be brought to the notice
of the Business Advisory Committee,

12.28 hrs.
ELECTION TO COMMITTEE

CENTRAL ADVISORY COMMITTEE FOR THE
NaTtionaL Caper Corrs

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
K. P. SINGH DEOQO): Sir, I beg to
move:

“That in pursuance of Section 12(1)
of the National Cadet Cropg Act,
1948, the members of this House
do proceed to elect, in such manner
ag the Speaker may direct, two
members from among themselves
fo serve as members of the Central.



